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OsAe 268 of 2002
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I No -~ loyihen slodewaud 29.11.02
Wio heen %QLUQV by the respondents. Further four weeks’
time is allowed to the respondents to
=
——‘;%L-~§* file weitten statement.
& W02 . ‘List on 3.1.03 for orders.
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No written statement éo far filed
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. Present : The Hon'ble Mr Justice D.N.

- Chowdhury, Vice-Chairman.

”faeard MS T.Ro¥; - 1@arnedlfjansgl for

v“the égglicant and Mr AnChakraborty.léarned

counsel appearing on behalf of the Railway
’sténﬁing'céuﬁsel. This is a pensionary
matter and the respondents. are yet to
\ submit written statement. on the prayer
of Mr Chakraborty three weeka further time
wIltten statement.

_1s allowed *Q submit

Llut on 14.2.02 for order .

Vice-Chairnan

The matter ralatps to family

P

rension and pensionary benefit to the

applicant. Thé respondenis are yet to file
written statement - though time granted; Put up
the matter again on 21.3.2003 to resolve

Viée-Chairman

' No written statement so far filed,
The respondents are allowed time upto 25.4.
2003 to- file written statement, if any, as
a last change,

Vice~Chairman




0.A.268/2002 ' (b v

25.4,2003 Written statement filed. The case may
now be listed for hearing on 18.5.2003, The
applicant may file rejoinder, if any, within
two weeks from today, ﬁ

Vice~Chairman
bb '
23,5,2003 On the prayer of Miss T.S. Das,
learned counsel for the applicant, the case
is adjourned, List again on 4.6.2003 for
hearing,’

i v
Vice-Chairman
mb

4.6.2003 List this case on 11.7.2003
alongwith M.P.62/2003 for hearing.

L_J—‘/V

" Vice-Chairman
bb

Put up the matter ggain on 8.8,2003
for hearing. In the meantime Mr.S.Sar-
ma, learned counsel for the respondents
shall obtain fresh instruction on the
matter. Mrs.S.Deka, learned counsel for
 the applicant also provided some parti-

‘culars to Mr.S.Sarma in this regard.

vice~Chairman

11.,7.2003

bb

8.8.2003 On the prayer of Miss U, Das, learned
counsel on behalf of Mc. S, Serma, learned
counsel for the respondents the case is
adjourned. PFut up again'on 18,8.2003 for

hearing.

Vice-Chairmén
mb



Z¢NA }¥*9UAL Aé;

, foo - AT

th/)'n/.u/c -

0.A.No.268/2002

©13.8.2003

nkm

" .delivered in
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Heard the learned counsel for the

parties. Hearing thcluded. Judgment

open. court, kept in

sheets. The

separate application is

disposed ctf. No order as to costsS. & -

ice-Chairman
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. ] CENTRAL ADMINISTRATIVE TRIBUNAL

o AR GUWAHATI BENCH

[ .

P : W . ' 268 of 2002

v ! OcA./RxB.No. 1i:1

‘ : .

1 : 13.8.2003
| , DATE OF DECISION ___

* Smt Renuka Ra ‘
L..'.Q. ® & & 0 0 @ ..¥' ® & 6 5 & 6 & O o 000 6 08 O .‘...."......“. > & .’MPLICAIW(S).
i ’

| Mrs S. Deka and Ms T. Das

-.0...00'030.000000oooﬂc-oo"ao.Ouoboooo.onno,..OOIOM-)VOCArl‘E FOR TI-IE
- APPLICANT(S) .

Lo ~VERSUS-

T~

bos
i
A
1

§ijTh?e Union of India and
i‘oollé'nocnoo-otoco-o-o-ooqootloqoef-osoooooou'.oo.-o.oc.......oRESPONDENT(S)

- |
1

My B.K. Sharma, Railway Counsel and

ﬁMng..Sarma, Advocate

..,.,..,........................-.o............,«a;....ADVOC]\TE FOR T}iE
! RESPONDENT(S) .

I HE JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN
THE HON'BLE ‘
|

1.  Whether Reporters of local papers may be allowed to see the
" judgment 2

2.y To be referred to the Reporter or not?

%,, whether their Lordships wish to see the fair copy of the
' i Judgment ?

4.ﬁ Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble M&#kgr Vice-Chairman
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IN THE CENTRAL ADMINISTRATIFE TRIBUNAL
GUWAHATI BENCH

Original Application No.268 of 2002
Date of decision: This the 13th day of August 2003

The Hon'ble Mr -Justice D.N. Chowdhury, Vice-Chairman

Smt Renuka Ray

Wife of Late Dwijendra Ray
Resident of Rukminigaon
N.N. Baruah Path,
Guwahati.

«+.....Applicant
By Advocates Mrs S. Deka and Ms T. Das : '

- versus -

1. The Union of India, through the
General Manager, '
N.F. Railway;,

Maligaoh, Guwahati.

2. The General Manager
N.F. Railway,

Maligaon, Guwahati.

3. The Chief Electrical Engineer
N.F. Railway,

Maligaon, Guwahati.

4. The Divisional Railway Manager,
N.F. Railway,

Lumding. «.....Respondents

By Advocates Mr B.K. Sharma, Railway Counsel
and Mr S. Sarma.

O R DER (ORAL)

CHOWDHURY. J. (V.C.)

The cdre issue vrelates_ to providing of retiral
benefits to the applicant. The applicant claims to be the
wife of Late Dwijendra Ray who died while he was in
service as an Electric Fitter at New Guwahati, N.F.
Railway. The applicant pleaded that after the death of her
husband she left for her original residence with her two

minor sons and therefore she could not pursue the matter



with right earnest. According'to the applicant her husband
was appointed as Khalasi (P) on 22.8.1947 under the AEE/
Maligaon vide order No.E/255/1/444 dated 5.2.1977. The
applicant pleaded that she was a totally illiterate person
and because of her ignorance she could not pursue the
matter with right earnest. Finally, overcoming ' all
difficulties she submitted a representation before the
authority on 27.12.2001 for remedial measures. Failing to
get appropriate remedy thé applicant moved this Tribunal

for redressel of her grievance.

2. The respondents raised the plea of limitation and
contended that the applicant's husband retired long before
the establishment of the Tribunal. Even otherwise the
claim of the applicant is stale and time barred. During
the course of hearing also the respondents pleaded that it
is difficult to place the facts before the Tribunal for
want of the records. Time was given to the respondents to

get hold of the records.

3. Mr S. Sarma, learned counsel appearing on behalf of
the Railhay Standing Counsel, took enormous trouble to get
the records, but expressed his inability to get the

records.

4. I have heard Mrs S. Deka, learned counsel for the

ﬁ applicant and Mr S. Sarma, learned counsel for the
; respondents. The plea of 1limitation raised by Mr S.
. Sarma is no ‘' doubt a - substantial question of law.
' Predictability and certainty is.one' of .the facets of law. But then,

F here the matter pertains to pension and other retiral
‘:benefits of an employee. Retiral benefit is not a bounty
' provided by the employer. It is a vested right of the

qemployee. Non payment of pension is a wrong, a wrong of

continuinge.ecececcecee
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continuing naturé. In the circumstances the application
cannot be dismissed on the score of limitation. However,
on the basis of the scanty materials it is difficult to
issue any direction on the respondents for giving the
pensionary benefit to the applicant. The applicant
referred to the provisional list of seniority of Khalasi
(P) in the scale of pay of Rs.70-85/-(AS) as on 1.4.1965.
The said provisional seniority 1list indicates that the
applicant's husband, Late Dwijendra Ray was born on
28.7.1926. He was appointed as Khalasi (P) on 22.8.1947.
The status of Late Ray waé shown as a confirmed employee.
The said communication at column 6 also indicates that the
length of noh—fortuitous adjusted service in the grade was
computed as 17 years 7 months and 10 days against the name
of .Late Ray. If we go by that communication then the
deceased husband of the applicant had rendered about
twentysix years of service till 20.8.1972. But this is

only a tentative finding. In my view the matter requires

~to be further probed which can only be done by the

- department and come to a definite finding on this.

5. The learned counsel for the applicant also referred

tot he factum of the applicant handing over the Quarter in

- which the family of Late Ray including the applicant lived

in New Guwahati in 1973.

6. Considering all aspects of the matter I am of the
opinion that this is a case which requires consideration
at the hand of the respondents who are the lawfﬁl
authority to take care of the situation. The applicant is

accordingly dirrected to submit a representation narrating

~all the facts before the Divisional Railway Manager, N.F.

"Railway, Lumding within two weeks from the date of

receipteecececces
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receipt of the order. If such representation is made the
Divisional Railway Manager shall consider the same
sympathetically and pass apprépriate order aslper law to
provide the palliative to the applicant and her family.
This direction is given on the peculiar facts 6f the case.
It is also expected that the respondent No.4 on receipt of
the said represéntation shall take its decision as early
as possible, preferably within four months from the date

of receipt of the representation.

With the above observation the application stands

disposed of. No order as to costs.

\./\/-/—\nr

( D. N. CHOWDHURY )
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUYAHATT FENCH : GUWAHATI

OuA, NO. . . . . . /2002

i gh

Fileel by o Applecon |-

1. Smt. Renuka Ray
Wife of Late Dwijendra gay
Resident - Rukminigaon
‘_N.N. Baruah Path.
Guwehati - 22.
« « + MApplicant.

=-Versus-

1. Union of India
(Through 8eneral Manager,
N.F. Railway, Maligaon.

Guwa hati - 11)

~

2. General Ménager

N.F. Railway,
.« . Maligaon, Guwahati - 11

et

3. . Chief Electrical Engineer 14.:

N.F. Railway, Maligaon, Guwahati.

-

Divisional Reilway Manager,

. N.F. Railway,

Detailé.of Application ¢

1. Particulars of the order against which the,apoli cagtion made :-

This application is made for retire . benefits on death

of husband (PF, DCRG, Family pension/exgratia pension).

Gontd . . 2/
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2. - Jurisdiction :

The gpplicabbtem declares that-the subject matter
of the application is within the jurisdiction of this Hon'ble
"Tribunal.' '

3. Limjtation :-

The. applicent declares that the application is within
the period of limitation under Section 21 of the Administrative
Tribunels Acts, 1985, the prayer is for retiral benefits etc.

including pension,

4, Facts of-the Case :-

'

4,1, ‘ That the gpplicant is a citizén of India and as such
'1s entitled to ell such rights and privileges guaranted by " the
Constitution of India.

b3, That the applicant is the widow of Late Dwijendra Ray,
who dieg vhile in service on 20,8, 1972, Her Late husband had
been working as electric fitter at New Guwshati, N.F. Railway.
After his death, the applicant went to her originsl residence

at Dhubri with her two minor sons. Her husband was an cohfirmed

employee in the N.F. Railway as per provisional Seniorigy List,

"Copy of the provisional Seniority List =

is enclosed as /nnexure -A.
. - &

4.3, Phat your spplicatite begs to state taht her husband

was ap001nted as Khalasi (P) on 22.8,1947 under AEE/Maligaon vide

No. E/255/1/444 dated 5.2.77. He died on 20.8,72, suffering from

cancer and leaving behind the applicant and two minor children.

hob, - Tﬁat the spplicant begs to state that she had not‘recei-
ved any benef.lt from the N.F. Railway after the death of her
husband The aDpllcant had to live w1th great hardship with her

| ‘chlldren in the remote village of Dhubri District. Now the gpplicant

has heard that in | cases the Railway authorities sent

Contd. . 3/"‘



(3) ) N
wel fare Inspectors after such deaths of employees. But the

applicant did not get any‘ such sssistance.

4.5, ' That the sgpplicant states that there is none

in her family to look. after and she has to maintain her famijw

with acute financial crises. Nobody has advised her to claim

family pension from the respondents or other retirement benefifs“

 After coming.to Guwshati, she has ceme to know that she woﬁ.ld

get femily pensibn. Thereafter, she submitted a representation
before the concerned authority with an affidavit to substantiate

her_claimfor getting femily pension.

Copy of the representation dated

27.12.01 is enclosed as Annexure - B
. ) #“ ’ ’
4,6, _ That the applicant begs to state that the reg-
. | : | . ) 5
pondent No. 3 vide letter No. E/WB/HQ/pt. II dated 21 ~01~-2002
informed the applicent to furnish the particulars for fixation of
pensioh and p"ayment thereof. Accordingly the .appliCazqt st.a.l:orn:‘ut;ted4j

the particulars to the respondents on 16, 2.2002.

Copy of the'pafticulars submitted on

16,2.02 is enclosed as Annexure - C,

‘4,7, - The spplicent is illeterate and did not know

enything about cqnditi_c)ns of service of her late husband and had

“to suffer distress with two minor sons.

4 8. " That the applicent has come to know tha't
Ra.llway authomtles have made a soheme for pavment of ex—-gratla
payment to old retlred employees or thelr dependants like the
appllcant (Wldow)

4,9, - That this epplication has been made bonafide and

for the cause of justice,

Contd . . . 4/-
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5. Ground.for Relief (s) with Lekal Provisions

5.1. For that the gpplicent is entitled to family pension

‘as her husbeznd was a confirmed employee of the N.F. Reilway.

5.2, For that the deceased employee rendered service in the

N.F. Rallwey since 1947 till his death on 20.8. 72. Iherefore, he

rendered more than. 20 years of serV1ceg

5.3, ‘For that it is the liability of the respondénts to pagw
the family pension and other benefits as per Rules whenever becomes

due =mmdxpga and payable.,

5¢4, For that the respondénts'had not informed anything
regarding fémily pension or pensionary benefit to the claimant

since 1972,

.595e For that non—payment of family pension and pen51onary -

benefit caused wndee hardship to the applieant, S

5.6. For that non-payment of pension and pen31onary benexlt
is v1olat1ve of Artlcles 14, 16 and 21 of the Constitution of

e
e

In01a.

- 5d7s "For that claim for family pension end pensionary benefits
is a constitutional right of the spplicant for the period of
service rendered by her deceased husband in the N.F. Réilway as

a confimed employee,

5.8. - For that the spplicent is entitled to P.F. Money of
her deceased ‘husband with D.C.R.G.

6. Details of Remedy Exhusted :

The applicant begs to state that there is no other
remedy under any rule. However, the appllCant submits representar

tion which is not disposed of till date,

7. Matter not Pending before any other Court:

The appllCant further declares that she-has not prev1ously

flled any app11Cat10n, writ Detltlcn or suit regarding the matter

in respect of which the epplication has beén made before aﬁy court
| by -
Contd .
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of law or any other authority or any “ench of the Tribunal and/or

eny such application, writ petition or suit pending before any of

them.

- 8. | Relief Sought For :-

Under the facts and circumstances of the case the appli'ca'nt
prays that Your Lordships would be pleased f,o ghww issue notice to
the rqspondeﬁts to show cause :-.as . to why the relief sought for
by the applican‘t' shall not be granted, call for the recomds of the
case and on perusal of the records, end after hearing‘the parties
on the cause that may be shown, be pleased to grent the dollowing

 repief(s).

8.1 The family pension and pensionary benefit/ex-gratia
. pension, including any other reliefs shoyld be fixed as per Rules
‘and make payment thereof.

8¢ 2 Provident Hund money, DCRG money interest at the rate

of 18% per annum on the =zmounts which has not been paid in time,

9.  Interim Relief Prayed Fop :--

Nil
10.

.. Ll . . L4 * L B

This application has been filed through Advocate .

1. Particulars of Postal Order :

(1) I.P.0. NO. : 7G5 F CCC 4
'(ii) Vate of Issue : la.%.oi

(iii)  Issued from ¢ G.P.0. Guwahati
(ivy ~ Payable at : G.P.O. Guwahati.
2. Particulars of Encloseres :

' As stated in the Index.

Verfi fication.



VERIFICATION

I, Smt. Renuka Ray, wife of Late

' Dwijendra Ray, resident of Rukminigaon, N.N. Barush
Path, Guwshati - 22, aged about 62 jears gay. that I

am the applicant of the above case and put my thumb

. 1mpress1on and - accor'dlngly I verify thet the statement
made in parsgeaphs 1, 4, 6 to 12 are true to my |
pversonal knowledge and those made in paragrephs 2, 3 and
5 are true to my legal advice and_that I have not

suppressed any material facts., >

And, I, put my thumb impression in this
verification on this the . ./k [A. day of August,
2002, |

| Guwahati .
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}To, : | :

The Divisional Railway Manager, : ' : E
N.F. Railway, Eumding ' ‘

Subject: Fixation of pPension and Payment thereof,

P - . |
Sir, ' y

I 'beg to stale that my husband Jate Dwijendra Ray who had been
working as electric fitter at New Guwahali dicd of cancer on 20-8-1 872 and

since then my family pension has not yet bam fixed and paid, | would like to

_,
a
&
=

o
s
=
3
~.
o
=.
(o3
®
>
5
5
o
N

to Guwahati | became aware

amily pension. Accordingly | made an Affidavit to

substantiate my claim for gelting family pension.

, thereforé, pfay to you kindself to look into *he matler and seltle the
. . . ir»
case of my family pension a an early date. -
. oLt Y

Please " acknowledge the raceipt of thig letter, ™ ",
Daled:27-12-01, ' ) ..

" Yours Faithiully 2K

Copy to; _ . ateRE '

1. General Manager (Welfare) / Maligaon '

2. DEE/ Guwahalj R B

3. APO/ Guwahaj . (SmtRenuka Ray) ‘ Lo

4. S.S.E/New Guwahati, ; ' Clo Dip Kumar Ray \ I

for information ang necessary action House of Haladhar Deka R AT

/’,f//.g'/-/{,, ~ Please, | : - Rukmingaon , n, N, pauah Path, | * s

- ‘,&/’7 ) " Guwahal-22 ;

BT wov. , ) e . ,\\!::

c oy . ! TN } '_. . fc «

. NN . oo
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\‘ - ’
To, :
Tl Mg Ty [IRAYRTRRTN BN Y of [FOURE S

e . oty \‘lll)l ’
Minbtgnon,

Sir,

[

A nwexwre ~ C-

Date 1+ 10-U~0U2,

Sub 1~ Fixation of Pension and payment thereof.
el t~Your Lettor No. E/VB/NQ/P1-1T dnted 0N/ 21040000,

¢
§

desired

LI

With due.respect I beg to state the follbwing as
Vide your letter quoted above for the Fixntion of

pension and payment thereof at an early date,

1. Name of the deceased employee t=
2, Date of birth . 1~

3+ Date of appointment j 1=

,

4. Cepacity in which he was working:
5. Under whom he was working 1~
6. Pay and sdale : te

. 7+ Date of death $~

8. Copy.og death certif%ca;e .:-

Lat Bwijendra Ray,
28"07}" 1 926 .
22-08-1947 ao Khalndi (P)
under AEE/Maligaon. (This
informetion 4is from the |
Senlority list issued by
AEE/Maligaon vide No. E/
255/1/44h dated 05~02- 77).
Electric Fitter,
Foremon /New Guwohati.
Not known,
20v08~1972

C vy

Tagued ' b “dedro %afy,
Pukhuriparu Goan Subha.

M !

© 8atkoeha\supported by

Dvo -
Copy of death certificate.

Aff{idavit.(Copy enclosed),

1':).g" KY i
E
(Smt, R {ika Ray. ). S
/0. Dip Kumar Ray. -
House of Haladhar Deka.

Rukminigaon,N.N.Baruah Path,
Cuwahati 781022,

lx.. . N - U

oo
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ARE THE CENTRAL ADMINISTRATIVE THIRUNAL

GUWAHATT BENCH & BUWAHATI

M
.

1o That the Respondents have received a
I

e 1o

feried and the Applicant is put to the strictest

C e T R

maintazinability

Administrative Tribunal Act, 198%. The
e Applicant in this O/ is pertaining to

197173

G Mo, 2628

Renuka Ray

—m 3\}‘1..3 -

Limign of India & Ore.

Reaspondents

iritten statement submitited by the Respondents

copy of 04 and

ave  gone  through the same. Save nd except the

catements which were specifically admitted herein

rests  may be treated as  total denial. The

catements  which  are not borne on records also

P

oot

1.
rerent .

That before dealing with the parawise reply the

nawering  Mespondents beg to reise  the question of

: of  the 08 on the ground of delay.

aking into consideration the Section 21 (2 (8 of the

raised by

imEme

the period

and a8t this distant date the relisf sought

e

the Applicant is not maintainable. On  the obher

!

il . , . ,
ignd. Apert from that there is no atbtespt at the end of

I

e Applicant to explain the delay nor fthere has been

'

gfawrd
o] Offices
2 ledi;ixg

]

{8
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v

§
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{41
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v
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sy such application. It is therefore the Hespondents
pray  that the 08 may be dismissed on  the ground of

delay and laches.

-y e

i fhat with regard to  the statements made in
paragraphs 1, 2 and 3 of fthe UA the answering
Respondents while denying the contentions made therein
beg to state that there is no ceuse of action for
filing this application and this is hopelessly barred

by limitation.

4, Thaﬁ_ with regard to the statements woade in
paragraphs 4.1 and 4.2 of thes 04, the answering
Fespondents while denying the contentions made fherein
e to stats that there is no official record to  show
that the husband of the Applicant worked under NF
Railway as KEhalszasi and the ﬁwngarity list produced by

the Applicant canneot be treated as an authentic orne and

hence same is denied.

+
B

That with regard fto  the statemembe mace in

L
"

paragraph 4.3% of the 08, the answering Respondents heg

to state that the contentions regarding his asppointment

vide order dated B.2.77 is denied. It iz stated +that

the husband of the Applicant died on 22.68.72  and as

W

such  his appointment vide letter dated B.2.77 is  far

from trutth and are denied.

2

£1a That with regard to the statements made in
paragraphs 4.4, 4.5 and 4.6 of the O/, the answering

Respondents while denving the contentions made therein

7

N
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heg to state that on receipt

datecd 27.11.0283]
the

record was

bhut no such
was asked to furnish the

informaetion 1t couwld revesl

mirth  amd other drrelevant

ascertairedzs to whether he was
W

doss not arige and as such A

with cost.

7 That with regard to

paragraphs 4.7, 4.8 and 4.9

Respondents  while

statement made above beg to

wikh  arm  intention

henefit preferred this O/

facts before this Hon'ble
ahated
depited to
avallable

e batd el

employee of the Railways and ag such the claim made

this
dismissed with oost.

&2, Thaet with regard

paragraph 9 (Broundsg)

f

denying the contentions made

the records do not revesl the

to the

available.
informations and
that
fact
actually employed
Railway and henge the guestion of payment

gdeserves

the
o f
reiterating
state
to get some

suppressing
Tribhunal.

that an ehquiry was made and an
varify the truth but no such
and from the aforesaid fact it can sagely

that the husband of the Applicant

applicstion is not mainteainable and liable to

the answering Respondents

therein beg to state

4

of  the representation

the Respondente initiabted enguiry into

matter and to verify the truth and to trace cut the

The Hpplicant

aw  per  the

apart from date of

nathing could be

wrcenr

of - dues

bty e dismissed

statements made in

the 04, the answuering

and reaffirming the

that the Applicant

undue advantage and
the material

Tt further

i
Inspector  was
record  was

lre
wasm not an

in

be

abatements made i

while

that

e &

act that the fApplicant’'s’

fe® afymre

Vi, P
qetitoday,

gt
*

.
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Rusband  was ever employed by the Railways and as  such

coobhere e no ground Cdn csupport of  her olaim and as such

e
]

‘present OA deserves to be dismissed with cost.

P That with regard to the astatements made in
paragraphs 7 to 12 of the 08 the answering Respondents
while reiterating and reaffirming the statements made
ahove breg to state  thaet wander the fact arc
circumstances of the case no relief can be granted to
the present Applicant and the 0/ dessrves to be

cismissed with cost.

E

1d. That the answering Respondents beg to state that
the oresent 0A is barred by limitstion and hit by the
principles  of waiver, estoppel and zoquiescences. The
cause of action arise in this application during the
period  of 197173 and til1 27.132.2081 she mever made
any application and zs such her claim as made in  this
Gfa ds hit by the principles of waiver and on this score

alone ro orelief can e granbed to o the present

Applicant.

Verification., ..

-
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VERIFICATION

[ Eﬁﬂvi.ﬂghakﬁnn. Kispatoy s HON

Lode Anﬂhxqc KispeHe . aped sbout SZyears, resident

of  Luanda presently working

Ay

B
i

&, ﬂfqﬁq
:;(bﬁalaundhgg-

-

T reslag

%..
3 . Divi,

N

1°71e
N. F

Jorior Divistonah, perderak, difion., NF Railwaya,Lunxkﬁﬁaa
i _

here by saolemnly affirm and state that the statement

made i this application from paragraph

t\ OW“A\ 123 are true to my knowledge and
in paragraphs Ay " are

informations cderived

those made

matters records mf and

therefraom which 1 belisve to be true and the rest are

my humbhle submission before this Hon'ble Tribunal .

g 1 sign this verificabion wnchﬁh day of

fpril, 2863,

Daponent

2% wfaw Aferd
S ™ vl rarsonne] Officer

U i,"“ 33 l';lﬂq'ﬁ;
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